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CA No.46/93 Date .of order: 11.7.1996
Arun Kumar Sharma : Applicant

VS
Union of India and others : ReSp‘Drﬂents

Mr.P .N.Mathur, counsel £or the applicant
Mr .K.NSharimal, counsel for the respondents

CORAM:
HON'BLE SHRI GOPLL IR ISI-I'HA, VICE CHAIRMAN
HOM'BLE SHRI O.LP .2HARIMA, MEIMBER (ADMINISTRATIVE)

ORDER
(PER HQW'BLE SHRI GODAL KRISHNA, VICE CHAIRMAN)

The applicant Arun Kamar 3harma in this application
under Section 19 of the Aiministrative Tribunals Act,

1985, has prayed for the following relicfs:-

"i) The applicant prays that by an appropriate
order or direction the Hon'ble Tribunal may
quash the memo dated 5.7 .21 and the order
dated 21.1.92 as well as the rejection order
dated 24.2.92.

ii) Declare the exzminztions passed by the
applicant as sufficiernt for the purpose of
appointrent on the post of LDC in the .
department and being equivalent to Secondary
Examination.

iii)birect the resporr:’lents/non-applicants to
give apclicant henefit of exemption from the
paper of Hindi for ths purpose of declaring
him passed in the departmental examination
conducted for the post of UDC and give him
all conszquential benefits thereof .

2‘. We have heard the learned counsel for the

(—LMPH parties 2nd have r‘arefully peru:ed ‘the rﬂ«.ords.
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3. The applicant was appointed as a waer Division
Clerk in the Customs and Certral Excise Departrent,
Collectorate, Jaipur on compassionate/grounds. He
jOined the post on 25.1.1985.‘The contention of

the applicant is that he has passed the Prathma
E:-ﬁaminét ion with English as' an additional suabject
conducted by the Hindi Szhitya Samuelan, Prayag,
(Hindi University) and he claims that it is eguivalent
to 10th Class. There is a cumnmunication at Annexure A4=9
dated 26.2.1986 by which thé Deputy C92llector,
Central Excise, Jailpur inférmed the zpplicant that
the examinaticn passed by him was considered
equivalent to Hich school pass by the Ministry of
Education, Press Notification No.F.7-50/6H dated
18.2.1970. However, subsequently the respondents
took a stand that the aforesaid Prathma Examinaticn
hés}not‘beéh\récognised as equivalent to aeéondary_
Examination and by Annexure A~l dated 21.2.1992 the
applicant was ashed to acjuire the requisite guali-
firation of 3econdary 3chool Examinat ion pass within
a period of two years and to pfoduce a certificate
~to this effect. However, the applicant is st ill
continuing oﬁ the post of L.D;C. ever since his

- appointment.

4. In the circumstances, wve dispose'of this Ga
with a direction to the respondents to allow the
applicant to acquiré the qualification of 10th pass
(2ecomdary School Examination pass) within a pericd
of two years from the date of this order. llo order as

to costs.
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(OLP 3Shgrma ) ~ (Gopal Krishna )
Merber(a) vice chairman



